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LOK SABHA
Friday, 18th April, 1958

. The Lok Sabha met at Eleven of the
Clock

{M&. Seeaxxr in the Chair]
IRAL ANSWERS TO QUESTIONS
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An Hon. Member: In English also
please.

Mr. Speaker: Yes.

Shri Hajarnavis: (a) and (b). The
marking system of voting has so far
been adopted in bye-elections in
seven Assembly Constituencies only.
A statement containing the required
information is laid on the Table of the
Lok Sabha. [See Appendix VI,
annexure No. 118]

(c) Figures of comparative costs
under the two systems are not availe
able, but the new gystem is expected
to result in considerable economy in
the long run.

(d) The Election Commission 8
satisfied that the system has justified - -
itself and has been successful to a

very large m:em;uuumm

and backward areas.
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Shrimati Renu Ohakravartty: May
I know on these results gny analysie
has been made regarding the number
of invalid votes cast by this system by
the women voters in the villages?

Shri Hajarpavis: That information
at present is not gvailable.
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Shri C. D. Pande: Has the attention

ing.



wants to know whether the time is
going to be extended in all cases for
the purpose of educating as it would
cause inconvenience.

Shri Hajasaavis: In some cases it
was extended because the system was
new, the electoral apparatus was new
and time was required to acquaint
them with the new procedure devised.

ore, sometime was required, but
as and when the polling officers and
other persons charged with the hold-
ing of elections become acquainted
with the system, I do not think any
such delay would be necessary.

Shri Ranga: May I know if Gov-
ernment received any complaints from
political parties who are generally
being consulted; if so, from which
parties? May I also know whether
Government propose to hold a meet-
ing of the representatives of political
parties and place before them the
analysis of the way in which this
thing worked and ascertain their
views?

Shri Hajarmavis; May I remind
the hon. Member that responsibility
of holding elections is wholly that of
the Election Commission, and Gov.-
ernment in no sense are responsible
for the decisions taken by them. In
any case, I may inform that the
Election Commission consulted all the
leading political parties and this sys-
tem was adopted in consultation with
and in agreement with the major poli-
tical parties,

Shri Ranga: About the working of
this system, I meant only the Elec-
tion Commission. Government can-
not be expected to do this work.

~ Mz, Speaker: Nobody is a super-
Parllament, whoever might be the
‘officer, the Election Commission
or- ﬁn Mtvrm-Generd We cannot
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through & prescribed process. Other-
wise, if Parliament feels an mmount
of inconvenience at the manner ia
which a new system works, there ja
no meaning in the Minister saying:
“No, no, it is the work of the Elec~
tion Commission”. Then he need not
represent the Election Commission

Shri Hajarmavls: May I....

Mr. Speaker: Order, order. If any
statutory body under the Constitu-
tion is established, the Minister in
charge will try to communicate all
those matters which arise in the
House for the purpose of favourable
consideration by the officers concer-
ned. There iz no meaning in the Min.
isters escaping responsibility like
this.

Shri Hajarnavis: May I submit a
word of explanation? The hon. Mem-
ber began the question by saying:
“Is the Government aware” and re-
ferred to something which was done
by the Election Commission. What 1
implied in my answer was that what
was suggested by the hon. Member
was already done by the Elee~
tion Commission, and that it there
was any other suggestion it
would be passed on to the Election
Commission. There is no suggestion
that the Ministry which I have the pri-
vilege to represent in any way tries
to escape the responsibility which it
owes to the House.

Shri Hem Barua: In view of the

large percentage of invalid votes as
shown in the statemient, may I knew
it the candidates have made any com-
plaint to the Government or the
Election Commission in the constitu-
encies in which this system was in-
troduced?

Shri Hajarnavis: I am not awsre
that any such complaints were re-
ceived by the Election Commission,
but it the hon. Member gives notice,
I‘I:s.m anpply him with thetmm-".“{





